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1 .1 21 .11 .96 	Shri .. jh.the counsel for the applicant. 

Heard learned counsel for the a pplicint Admit. 

(7 	 Issue notices to the respondents to ,ile written statement 
r 

within four weeks,. The applicant may file rejoinder, if 

any, within two weeks thereafter. List it on 13j.1.97 

before the Dy. Reaistrr" for completion of plead±nQ.s. 

Re.quisites should be filed' within aweek. _T_T11 ~(

H 

O.N. ehrotra) 

Vice-chairman 

2/13.1.1997 

MP. 

. 3/25. 2. 1997 

NPS. 

The learned counsel for the applicant Shri 

Ajay Kuinr Jha, is present. None r the respondents. 

Notices haveS been issd to the respondents. W/s1 

has not been filed. Put up on 25. 2. 1997 for W/s. 

('M.L.paswan )-

Registrar I/c 

None' or-..thc parties, W/s has not beeti 

filed as yet. Put upon 31.3.1997'Ajp. filingW/s. 

( S.P.sinha ) 
Dy. Registrar I/c 



/3i.€b .97 3hri 	th. laarneci ctnsel f r th applicant: 
4 

is prsssnt. i/s h 	not ien filcQ so f-jr. k ut up on 
02.05.197 for filing u/s. 

jnha) 
egitrar I/c 

5/9.9.1997 	None for theparties. The instant appliation was 
to be listed on 2. 5.1997 before the undersigned but 

€iarriè c ou1d iot be 1 id ir 	n1l' - "- 	--,- - 	 .•-.- ---_-_----•- .__.;.___•,._'- 	- - 

A vakalatnn a appears to have  b'eeti filed by 

the learned counsel Shri P.K.Ver,Rail 6yadvocate 
Written statement has not yetbeen filed. Put up on 

1.10.1997 for filing.written statment. 

S. Prasad 
Dy. Pegistrur., I/c 

6/1.10.1997 	- 	None for' the parties. Written statement 

has not yet been filed. Four week's further 
time is allowed to file written -statement, 

as a last chance. Put upon 5.11,1997 for 

conpietion of records. No further time Shall 

MIS. 
7 / 5 .11.1 997 

be given for this purpose. 

V. ic S astava 
Dy, Registrar 

None for the parties. tjrittsn statement 

has not yet 	en filed. Put upon 5.12.97 ?or 

cempletion of records. 
 

- 	
( . K. Akhauri ) 
Dy. Registrar I/c 

/,j  
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8/5.12.1997 	 The learned counsel for the applicant Shri Ajay 
Kurnar Jha is present. None for the respondents. Written 

statement has not yet been filed though suficient time 

was given therefor. In the circumstances, let this case 

be listed before the 1-ion'ble Bench for direction on 

2.1.199L In the meantime, the respondents may file 

their written statement, 

V, K,Srjvastava 
MPG. 	 Dy. Reg istrar 

9./ .1.98 	 U/S not filed so far. Four weeks further time is 

allowed for the same. Rejoinder may be filed within two 

weeks thereafter. List it on 202.98 for direction. 

/CBS/ 
(V.N. Mehrotra) 

Vice-chairman 

10/20.02.98 	Shri P..K.verma,.learnea counsel rortfle 

responaents, states that he will be filing.W/s tay. 

The applicant is allowea three weeks time to file 

rejoinder. 
Liston 06.05,1998 for airectio 

(L. R..K.Prasact) 	. 	 (v.N..Mehrotra) 
SeI 	 Member(A) 	 vice-chairman 

11./6.5.98. 

U/S has been filed on behalf of the respondents.. The 

applicant mayfile rejoinder within three weeks.(ist it on 

2,3.7.98 for direction. 	 . 	. 

/CE3S/ 
	

(L.R.K..Prasad) 	 (\J.N. Mehrotra) 

liember (M) 	 Vice-chairman 

12/23.07,98 
	 RejinctCr not fil€ô by the applicant. 

Three weeks fürher time is allowed for the same. 

List on 06.10.i98 for direction. 

if 
	

(1..K.PraèT 	. 	(V.N.r'iehrot.ra) 
Mernber(Z) ' 	* . ViceChairman 
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13./ 6.10.98. None for the parties. 

List it on 9.1/.98 for direction. 

(LAKSHMAN JHA) 	 '(L.R.K. PRA6AO) 4  
MEMBER (J) 	 MEMBER (A) 

	

14./ 9.12.98. 	As the p'leadings in the case are comp1ete, list it 

on 10.3.99 for hearing,' 

/CBS/ 	
(LMKSH'JHA) 	 (L.R.K. PRR3-) 

MEMBER (3) 	 MEMBER (A). 

15/10,3.99 Let it be adjourned to 11.3.99 for hearing for want 

of time. 

(S.Narayan) 

	

JUX CBS 	 Vice-Chairman 

	

16.1 11.3.99. 	Let it be adjourned to 12.3.99 for hearing 

want of time. 

/083/ 	 (S. Narayan 

Vice-chairman 

	

17./ 12.3.99. 	None for the applicant. On the request made by 

the counsel for the respondents, it may be listed again 

for hearing on 5.4.99. 

fcss/ 	 ' 	 (S. Nárayan) 
Vice-chairman 

18/05.04,99 	None for the paries 

On the previous date i.e. on 12.0399, 
also tbre was no response from the side of the'applj_ 
cant. That being as such, 'this O.A. is dismissed for 
default. 

(S. Na. 	an 
ViceChaj rm an 

/ 	

' 	•'\ 	 ', 	 a 
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19./ 11.4.2000. 	 - 

In terms of today's order passed in 1A 40/2000, 

this OM is restored to its original file and number and 

is directed to be listed on 10.5.2000 for hearing. 

/ás/ 	(L.R.K. PRASAD) 	 (S. NARMYAN) 

EMBR (A) 	 VICE-CHAIR1iN 

20/10.5.2000 	ASJ6 DB of Court No. I is sitting at Ranchi, 
list it for hearing on 14.7.2000 

/ 

I. 	
AKY iF1INGLINA) 

MEMBER(A) 	 MEMBER(J) 

21/147.2000... .Noné for the parties. 

List it for hearing on 25.8.2000 

AYJ 	L.FMINGLIANA) 	 (L:JH1) - 	 IIBER (A) 	 MEMB (j) 

22/25.08.2000 : For want of time, the hearing is adjourned 

\ 	to 29.09.2000. 

skj 	(L.iiningljana)/M() 	 ]chmanJha)/M(J) 

1 
L 
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23/29.9.2000 	Shri Ajay Kurnar Jha, counsl foi applicant 

ShriS.R. Sharan, counsel, for Shri .K.Verma, 

counsel for respondents 

The learned counsel on behalf of the 

applicant prays for time. List it for 

hearing on 22.11.2000. 

SKS 
	 L. Jha )/M(J 

24/22.11.2000 ; For Want of DB, the hearing is adjourned to 

J•J.hUUU. 	 I 

s kj 

	
=d)/M  (A) 

25/19. 12. 2 000 None for the applicant. 
Shri N.Tiwary, for Shri P.K.Verma, Rly. counsel. 

List jtf0r hearing on 31.1.2001 as a 1ast chance. 

M.. 	 ( Lakshman Tha )/M(J) 

26 
TrTooi 

CM 	 an request, list it on 16.3.2001 for hearing. 

(L.R.K.Prasf 	 (S.Narayan) 
voce 

27/16.03.2 001 : 	For want of time the hea ring is' adjourned 

to 26.04.2001. 

skj (L.Jha)/'IJ) 	 (L.R.K.Prasad)/i(A) 
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AP 

28/ 6.4.2001 

SKS 

None for the parties. 

The O.A. was dismissed for default -on 

5• 4, 1999 and it was restored by orde± dated 

11.4.2 COD passed in M.A.40/2000, 5ince then 

there was only one appeàrerie for the applicant 
on 29.9.2000. If there is no appearee for the 
applicant again on the next date, the 0.A, 

may have to be dismissed again for default. List 
it for hearing on 11.7.2001, 

( .Hrningl.in ')/M(A) 

or want of D.B., hearing is adjourned to 

30.08.2001.  

F' 

L. HMIN3LIANA)4(A) 

None for the applicant 

Shri ..K,Verma, counsel for respondents 

List it for hearing on 9.10.2001, 

pp  (\L. Hmingljana )/M(A) (Ikshman Jha )/M(j 

Fl 
	31/9 .10 .2001 
	

Shri A.K. Jha, counsel for the applicant 

Shri P.K.Verma, counsel for the respondents 

With consent of both the parties 

list it on 1.11.2001 for hearing. 

2001 : 	None for the parties. 
List it Ofl 12.12.2001 for hearing, 



33 

12.12.01 

Cm 

	

	 None for the parties ge listed on 

3.2.2002 for hearing. 

- 	 (B.W.S1nh Neelarn) 
asad) 

V.C. 

34/4 . 2002 	None for the pties. 

List' it for heaLjn6.2.2OC2.,' 

(SarwesIjiar Jha )/M(A) 

35./ 26.2.2002. None for the parties. List it on 

19.3.2002 for hearing. 	
•• 	

a 
kL/ fl4 

(SHY AFIA D/M(J) 	 (SRWESHWR JHA)/M(.k) 

- 3 ltw_1_u. 	

I 

CM 	D.B. not availa'1e. List it on 24.4.2002 for 
hearing.. 	 •• 	 ' 	

' 

37/24.4.2002 	This is matter of Single Bench. Be 

listed it for hearing on' 26.4.2002. 

SKS 	 g-~asa~d)/M~(A) (B.N.Singh e1am)fiC 



'3 
dop 
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38/2 6.4 .2002 	None for the parties. 

It is observed from the record that noby 

was present on behalf of the applicant. 

on 12.12.01, 4.2.2002 and thereafter. Ljst it 

on 13.5 .2002 for hearing. If nobody appears 

on behalf of the applicant onOlext date, 

necessary order.wjll be passed on that date. 

SKS 	•. 	 ( 	Pr5M(A) 

13.5.2002. 	None appears on behalf of the applicant even 

today. It appears that the applicant has lost interest in 

pursuing this case. In view of the order dated. 26.4.2002 

this case is xid dismissed for non-prosecution. 

/ces! 	• (sHvi 	OOGRA)/M(J) 	 (L.R..K. PRASA0)/1(A) 

p 


